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REPORT OF THE JOINT COMMITTEE

(Constituted by the Hon'ble National Green Tribunal vide order dated 21.02.2024

passed in Original Application No. 165 of 2024 Achhru Ram Sharma V/s State of Punjab
& Ors.)

Background of the case

Applicant Mr. Achhru Ram Sharma has filed an application before the
Hon'ble National Green Tribunal under the provisions of the National Green Tribunal Act,
2010 complaining about the industry namely M/s A.P. Refinery Pvt. Ltd. which is stated
to be in the business of solvent extraction, refining and supply of refined rice bran oil and
situated at Nakodar Road, Jagraon, District Ludhiana (Punjab). It is alleged that M/s A.P.
Refinery Pvt. Ltd. is contaminating ground water by violating the environmental norms. It
is also alleged that the ETP installed within the premises of respondent M/s A.P. Refinery
Pvt. Ltd. is not adequate and efficient and has not been operating properly with the
industry using by-pass mechanism as a resuit thereof untreated effluent from the industry
is being discharged on the land of the company and also outside. Also, the applicant has
submitted the photographs of the colored groundwater coming out and the villagers are
agitating.

The application filed by the applicant has been registered as Original
Application no. 165 of 2024 titled as "Achhru Ram Sharma V/s State of Punjab & Ors"
by the Hon'ble National Green Tribunal.

Order passed by the Hon'ble National Green Tribunal (Dated 21.02.2024)

After consideration of the matter, the Hon'ble National Green Tribunal was
pleased to pass an order dated 21.02.2024 in the case thereby constituting a Joint
Committee comprising of representative of the Member Secretary, Central Pollution
Control Board; Member Secretary, Punjab Pollution Control Board; District Magistrate,
Ludhiana and the Central Ground Water Authority with directions to visit the site,
ascertains the factual position, take samples of ground water and analysis the same and
file report ascertaining the extent of environmental damage. The District Magistrate,
Ludhiana was designated as coordinating agency in the Joint Committee. In this regard,
the relevant extract of Para no. 4 & 5 of the order dated 21.02.2024 passed by the Hon'ble
Tribunal is reproduced herein below for kind perusal and reference:
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n the correct factual position, we deem it

proper to constitute a Joint Committee comprising of the repr
of Member Secretary, Central Pollution Control Board (CPCB), Member
Secretary, Punjab Poliution Control Board (PPCB), District Magistrate,
| Ludhiana and - representative of Central Ground ‘Water Authority
| (CGWA). The District Magistrate, Ludhiana will act as the coordinating

agency In the Joint Committee.

5. The Joint Committee will visit the site, ascertain the correct factual
position, take sample of ground water as also the discharge from the

unit and get the sample analysis report and ascertain the extent of
environmental damage, if any caused by respondent no. 3 and submit

the report before the Tﬁl;unal within six weeks.

Nomination of Members in the Jqlnt Committee

That in compliance of orders dated 21.02.2024 of the Hon'ble Tribunal, the
Deputy Commissioner, Ludhiana has requested the Member Secretary, Central Pollution
Control Board, Member Secretary, Punjab Pollution Control Board and the Central Ground
Water Authority, Clundigarh to nominate the members for joint committee vide letter no:
7304 dated 09.04.2024, 7301 dated 09.04.2024 and Ietter no. 7307 dated 09.04.2024
respectively. A copy of letter no. 7304 dated 09.04.2024, 7301 dated 09.04.2024 and
letter no. 730? dated 09.04.2024 is enclosed herewith as Annexure-A, Annexure-B
and Annexure-C respectively. The District Magistrate Ludhiana has nominated the Sub
Divisional Hagtstrate Jagraon as Nodal Officer in the matter vide letter no: 6260 dated
22.03.2024. The copy of the letter no. 6260 dated 22. 03.2024, a copy of which is

enclosed as Annexure-D. |
Meeting and visit carried out by the Joint Committee:

1) That in-compliance of the orders dated 21.02.2024 of the Hon'ble Tribunal,

meeﬂng of the Joint Committee (comprising Sh. J.P. Meena, Scientist D; Sh.

~ Gurmit Singh, Environmental Engineer and Ms. Naima Akhtar, Scientist-C,

.;Cnntnl Ground Water Board) was held in the office of Sub Divisional

 Magistrate, Jagraon wherein the matter was discussed in detail. After meeting,

pf the industry under question was undertaken by the members of the
on 26.04.2024 and observed that the industry is solvent



bran oil using rice bran as raw material. During visit, the industry and its ETP
based on UASB followed by Aerobic process was found operational and treated
effluent was found discharged onto land for plantation developed as per karnal
technology in an area of approximately 10 acres adjoining to the industry.
The effluent treatment plant installed by the industry consists of
collection tank, neutralization tank, buffer tank, USABR, primary clarifier,

aeration tank-1, secondary clarifier-1, aeration tank-2, secondary clarifier-2,

water discharge tank, sand filter & outlet. The industry has installed 03 tube
by using ground water.

wells in its premises to meet with its water requirement
The industry and its surrounding areas were also inspected by the Joint

Committee and no reverse bore well was found there either within the industry

premises or in the plantation area for discharge of any kind of waste water in

the ground. Effluent samples were collected from the inlet, aeration tank-1,
aeration tank-2 and final outlet of ETP of the industry- Ground water samples
were also collected from 03 locations, one upstream to the industry at an aerial
distance of 400 meter from the industry, oné downstream at an aerial distance
of 300 meter from the industry and one within the premises of the industry
near the main gate of the industry. Effluent samples and ground water samples
were sent to the Laboratory of Punjab Pollution Control at Ludhiana for

analysis.
Request for adjournment made to the Hon'ble National Green

Tribunal:

2)  Thatarequestfor seeking 15 days' time to file report of Joint Committee
was submitted before the Hon'ble Tribunal vide e-mail dated 30 .04.2024 by the
Joint Committee members. A copy of the request submitted before the Hon'ble
National Green Tribunal is enclosed as Annexure-E.

Acceptance of request for adjournment: Order dated 01.05.2024
passed the Hon'ble Tribunal.

3)  TheHonble Tribunal vide order dated 01.05.2024 accepted the request
for grant of time and adjourned the case 10 12.08.2024. The relevant extract

of orders dated 01.05.2024 is reproduced below for kind perusal: »
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21.02.2024 had constituted a joint X
joint committee to submit the
has been submitted till date.

2. Leamed Council for punjab Pollution Control Board submits
that inspection hasalreadVDeencarriedoutand report will be
submitted within two weeks.

3. It will be open for all the concerned parties to file objections
to the report within four weeks thereafter.

1. Tribunal by order dated

4. List on 12.08.2024.
Collection of Waste Water and Ground Water Sample: ANALYSES THEREOF

A) Analysis results of waste water samples collected from Inlet, Aeration
tank-1, Aeration tank-2 and Outlet of ETP:

The water analysis report of samples collected from inlet, aeration tank-1,

aeration tank-2 and final outlet of ETP of the industry is tabulated below:

[s:. | Parameters Inlet Outlet Aeration | Aeration | Prescribed
No. tank 1 tank 2 standards

1)| pH 5.3 8.3 3 E: 6.5-8.5
2)| Total  Suspended 690 16 i A 150
Solids (mg/l) _
3) Total  Dissolved | 2430 3407 3 = >
Solids (mg/1)
4)| Chemical Oxygen 1440 62 - o 200
demand (mg/l)
5) Bio chemical Oxygen 580 16 = i 100
demand (mg/l)
6)| Ol and grease 8.6 BOL £ 3 20
(mg/1) '
7)| Sodium  absorption _ 54.0 z _ =
ratio (SAR)
8)| Mixed liquid . X 3560 2850 ol
e Suspended  Solids

G,,. (mg/l)

/| 9| Mixed liquid Volatie = X 1900 1950
Suspended  Solids
R (mgf)

P letsofsamplﬁmfoundtobewiminmepresaibedlm. e
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G analysis report of ground water samples collected from
stry premises and its surrounding areas:

Parameters
L TAnalysis Results Prescribed
pstream | Downstrea standards
at an aerial | an o | nead the | for drinking
distance of | distance of 300 | the industry | “oarye
400 meter | meter from the | near the| PIS
from the | industry main gate of 10500 5
industry the industry 2012
PH 7.8 7.8 7.9 65-85 |
TDS (mg/l) 417 373 487 50 |
Turbidity NTU BDL BDL BDL 1 __\
Total 21
Mariiaaat 21 91 200
(mg/)
Calcium as Ca| ~ BDL BOL BDL 75
(ma/l)
Magnesium as 5 5 _ 22 \ 30
Mg (mg/l) /
Fluoride as F BDL BDL { BDL 1
(ma/t) :
Nitrates (mg/!) BDL BOL | | BOL 45
Chioride as CI| 42 20 | a2 250
(mg/l) -
Sulphate BDL BDL \ BDL 200
(S04) (mg/l) .
Sulphide BDL BDL BOL 0.05
(ma/l) _
Phenolic BDL BOL } BDL 0.001
Compound
(ma/l)
Sodium (mg/l) 48 38 51 Stamrds
prescribed
S o 5 3 6 Standards
: e not
o (mgll) prescribed
: L ——— 16 1.3 1.6 Sﬂn:;fds
| prescribed
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. BDL Standards
cOD (ma/l) BDL BDL not
e [ BDL Standards
BOD (mg/l) BOL o not
: prescribed
Ammoniacal BDL BBE—-__—- i o Starr\;zrds
Nitrogen S :
(ma/l) . prescribed
Total BDL BOL oy i
Chromium as
Cr (mg/1) ;
Boron as B BDL BDL BDL 0.5
(mg/1) '
Iron as Fe BDL 1 BDL BDL 0.3
(mg/1)
Copper as Cu BDL BDL BDL 0.05
(mg/1) o .
Zinc as Zn BDL . BDL BDL 5
(mg/1)
INickel as Ni BDL © BDL BDL 0.02
(mg/1) : .
Cyanide as CN BDL ~ BDL BDL 0.05-
(mg/l) ' '
Manganese as BDL * BDL BDL 0.1
Mn (mg/l) .
Mercury as Hg BDL BDL BDL 0.001
(mag/)
Arsenic as As BDL BDL _ BDL 0.01
(mg/1) A
lead as Pb BDL BDL BDL 0.01
(mg/1) o
Cadmium as BDL BDL BDOL - 0.003
Cd (mg/1) ]

Qf Analysis result of ground water samples were found within the prescribed
' parameters
/ Observations of the Joint Committee

1. The industry namely M/s A.P.' Refinery Pvt. Ltd. is having the valid consents of
the Punjab Pollution Control Board under the Water (Prevention and Control of
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, Pol
| lution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981
from 24.05.2022 to 31.03.2027.

2. The industry is having permission of the Punjab Pollution Control Board for
discharge of its treated waste water onto land for plantation in the plantation
area developed as per Karnal Technology.

3. The industry is having adequate land under plantation for dlsposal of its treated
waste water onto land for plantation.

4. No reverse bore-well was found either inside the industry premises or in the
plantation area developed by the industry for discharge of its treated waste
water onto land for plantation.

5. Effluent Treatment Plant installed by the industry for treatment of waste water
generated from its process is of adequate capacity and is achieving the effluent
standards as prescribed by the MOEF/CPCB/PPCB.

6. No bye-pass arrangement was found in the Effluent Treatment Plant of the
industry for disposal of untreated trade effluent.

7. As per IS 10500 : 2012 of Bureau of Indian Standards for drinking water, all
the parameters of Ground Water samples collected from 03 different locations
(Tube-wells) were found within the prescribed limits.

8. The industry was found complying with the environmental norms, hence there
is no damage to the environment as alleged in the application.

Submission of the status report

The Joint Committee hereby submit its report in compliance to order
dated 21.02.2024 nd consideration of the Hon'ble Tribunal.

sh. Gu (ohli, Sh. Jagdish msad Meena,
Sub-DIvlslonal Magistrate, Jagraon Scientist-D, Central Pollution
(Nodal Officer) Control Board, Regional
Directorate, Chandigarh
- .w
iss. Nai tar, Er. Gurmit Singh,
>, Central Ground Water Environmental Engineer, Punjab
Pollution Control Board.

1, NWR, Chandigarh
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OFFICE OF THE DEPUTY COMMISSIONER - CUM =
DISTRICT MAGISTRATE, LUDHIANA

121

Ta
The Member Secret
ary,
Punjab Pollution Control Board,
Nabha Road, Patiala
v
No- VoY MA Dated- 0?/9/»»,«
Bub: Hon'ble NGT order dated 21.02.2024 passed in O.F
no.165/2024 titled as Acchru Ram Sharma Vs State of
Punjab & Ors. 4
by the

2 ‘Please refer to
ion’ble NGT (copy attached).

the subject cited order dated 21.02.2024 passed

The relevant para of order dated 21 102.2024<passed by the Hon'ble NGT is as

under:
“4. Hence, in order to ascertain the correct factual position, we deem it
proper (o constitute a Joint Commillee comprising of the represeniative of
Member

Member Secretary, Central Pollution Control Board (CPCB),
! Board (PPCB), District Magistrate,

Secretary, Punjab Pollution Contro
Ludhiana and representative of Central Ground Water Authority (CGWA).
The District Magistrate, Ludhiana will act as the coordinating agency in the

Joint Commitiee.”
Since, the Hon’ble NGT has appointed District Magistrate, Ludhiana as

Coordinating Agency, it is therefore requested to send nomination of the officers of your
and Email) to this office through letter and as

department (Name, Designation, Mobile No.

well as by email on de.ldh@punjab.gov.in as member of Joint Committee constituted o0
comply with the order passed by the Hon’ble NGT.

Ad isyio
Ludhix

Endst No -] 25 -06/M.A Dated- © ?/4/5077

A Copy is forwarded to :

1. Sub Divisional Magistrate, Jagraon for information and necessary action
please. ¢

2. P.A to Deputy Commissioner, Ludhiana for information please.

i

SN




OFFICE OF THE DEPUTY COMMISSIONER - CUM -
DISTRICT MAGISTRATE, LUDIIANA

To
The Member Secretary,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032
No-730| MA Dated- & ?/l// > Y
Sub: Hon’ble NGT order dated 21.02.2024 passed in O.A
no.165/2024 titled as Acchru Ram Sharma Vs State of
Punjab & Ors.
Please refer to the subject cited order dated 21.02.2024 passed by the
Hon’ble NGT (copy attached). 4
The relevant para of order dated 21.02.2024 passed by the Hon’ble NGT is as
under:

“4. Hence, in order 19 asceriain the correct factual position, we deem it
proper 1o constitute a Joint Committee comprising of the representative of
Member Secretary, Central Pollution Control Board (CPCB). Member
Secretary, Punjab Poilution Control Board (PPCB), District Magisirate,
Ludhiana and representative of Central Ground Water Authority (CGWA).
The District Mag:‘srrarel, Ludhiana will act as the coordinating agency in the

Joint Committee.” .

Since, the Hon’ble NGT has appointed District Magistrate, Ludhiana as
Coordinating Agency, it is therefore requested to send nomination of the officers of your
department (Name, Designation, Mobilz No. and Email) to this office through letter and as
well as by email on dc.ldh@punjab.gov.in as member of Joint Committee constituted to

comply with the order passed by the Hon’ble NGT. ‘

§
Adgl. D nﬁhix&gzﬁk
Ludhiana |
|

Endst No :-7302-0}/M.A Dated- C!? } 9 / )('&
A Copy is forwarded to : ?
1. Sub Divisional Magiélrate, Jagraon for information and necessary action
please.

2, P.A to Deputy Commissioner, Ludhiana for information please.
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DISTRICT MAGISTRATE, LUDHIANA 123
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The Reglonal Director,

Central Qround Water Board,

North Western Reglon, Bhujal Bhawan,

Plot No, 3A, Scctor 27-B, Chandigarh 160019

No-7307 MA Dated- O f [ 9/;017

P Hon'ble NGT order dated 21.02.2024 passed in O-A
10.165/2024 titled as Acchru Ram Sharma Vs State of
Punjab & Ors.
S Please refer 1o the subject ciled order dated 21.02.2024 passed bY the
Hon'ble NGT (copy attached).
= The relevant para of order dated 21,02.2024 passed by the Hon'ble NGT is as
er:

“4. Hence, in order to ascertain the corﬁcl.facfmf position, we deem it
proper lo constitute a Joint Commitlee comprising of the represematin of
Member Secretary, Central Pollution Control Board (CPCB), Member

- Secretary, Punjab Pollution Control Board (PPCB), District Magistraie,

Ludhiana and representative of Central Ground Water Authority (CGWA).
The District Magistrate, Ludhiana will act &s the coordinating agency in the
Joint Commilttee. " ;.

Since, the Hon'ble NGT has appointed District Magistrate, Ludhiana as

Coordinating Agency, it is therefore requested to send nomination of the officers of your
department (Name, Designation, Mobile No. and Email) to this office through letter and as
well as by email on dc.ldh@punjab.gov.in as member of Joint Committee constituted to

comply with the order passed by the Hon'ble NGT.

4
. i - *

AddL issiqner(G)
udhiana

_Endst No :-'Z‘pf‘-oﬁM.A ' DM’{ O?/ 9/)01«/

" ACopy is forwarded to

1. Sub Divisional Magistrate, Jagraon for information and necessary action
please, :

2. P.A to Deputy Commissioner, Ludhiana for information please.

AMﬁm )
g Ludhia
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3 English translation of Annexure -D
0

The Sub Divisional Magistrate,
Jagraon.

No.
6260/ M.A. Date: 22.03.2024

Sub: Order passed in Original Application no. 165/2024 (in Ref:- Achhru
Ram Sharma v/s State of Punjab & Ors.)

Ref: Hon'ble National Green Tribunal's order dated 21.02.2024.

In regard to above said matter, the Sub-Divisional Magistrate, Jagraon
has been appointed Nodal Officer to make compliance of the above $aid orders of
Hon'ble National Green Tribunal and it has been asked to make compliance of para
no: 4 and 5 of the order dated 21.02.2024 of Hon'ble National Green Tribunal by
making co-ordination with concerned departments and to carryout joint committee
visit. Report of joint committee be submitted to this office (02 copies in English and
Punjabi). - .

Next date in the matter is 01.05.2024. it is therefore requested to deal the

matter on priority. :
_ o
Deputy Commissioner
Ludhiana
Endst. No: 6261-62/M.A. _ Date: 22.03.2024
AcopyofmeaboveisfawardedhoP.A.toD.C. and Steno to ADC for
information of the concerned officers.
Sd/-
Deputy Commissioner

Ludhiana

f:q

e e
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BEFORE Ty
E "
HON'BLE NATIONAL GREEN TRIBUNA
- (PRINCIPAL BENCH L s

Original Application No. 165 of 2024

In the matter of
Achhru Ram Sharmna
..... Applicant
V/s
State of Punjab and Others
....... Respondent

Application for seeking time to file report of the joint committee

constituted by the Hon'ble Tribunal vide order dated 21.02.2024.

RESPECTFULLY SHOWETH
That the subject cited case is pending for adjudication before the Hon'ble

e
National Green Tribunal and is listed for hearing on 01.05.2024.
That the Hon'ble National Green Tribunal was pleased to pass an order
dated 21.02.2024 in the above-mentioned case thereby constituting a joint
committee comprising of representatives of the Member Secretary, Central
_ Pollution Control Board, Member Secretary, Punjab Pollution Control Board,

District Magistrate, Ludhiana and the Central Ground Water Authority with

e s
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8 | 139 Annexure-E

directions to verify the correct factual position. The joint committee has
been asked to submit report within six weeks, The District Magistrate,
Ludhlana was designated as coordinating agenicy In the joint committee. In
ms,egard‘ugrelevantextractofparano. 4 & 5 of the order dated
21,02.2024 passed by the Hon'ble Tribunal Is reproduced herein below for
kind perusal and reference:
4, Hence, In order to ascertain the correct factual position, we deem it
proper to constitute a Joint Committee comprising of the representative
of Member Secretary, Central Pollution Control Board (CPCB), Member
Secretary, Punjab Pollution Control Board (PPCB), District Magistrate,
Ludhiana and representative of Central Ground Water Authority (CGWA).
The District Magistrate, ILudhiana will act as the coordinating agency in
the Joint Committee.
5. The Joint Committee wil vist the site, ascertain the correct factual
position, take sample of ground water as also the discharge from the unit
ar;d get the sample analysis report and ascertain the extent of

environmental damage, if any caused by respondent no. 3 and submit
the report before the Tribunal within six weeks.

3. That in compliance to order dated 21.02.2024, the Deputy Commissioner
Ludhiana has requested the Member Secretary, Punjab Pollution Control
~ Board, Member Secretary, Central Pollution Control Board and Central
i . __,Gmund Water Authority to nominate the members for joint committee vide
iether no: 7304 dated 09.04.2024, 7301 dated 09.04.2024 and letter no.
7307 dated 09.04.2024 respectively. A copy of letter no. 7304 dated

g T




is enclosed
hm“‘ as Annexure-A, Annexure-B and Annexure-C
respectively. The District Magistrate Ludhlana has nominated the Sub

Divisional Magistrate, Jagraon as Nodal Officer In the matter vide letter no:
6260 dated 22.03.2024. The copy of the letter no. 6260 dated 22.03.2024

is attached as Annexure-D.

26.04.2024 and observed that the industry iS solven

is engaged in manufacturing of refined oil using rice bran

Duﬁngvisit,metndushyand itsEerasedonUASBfollowed by Aerobic

process was found operational and treated effluent was found discharged

onto land for plantation developed in an area of approximately 10 acres a5

per karnal technology- The industry has installed three tube-wells t0 meet

with its water requirement. The industry and its surrounding area were 2ls0

inspected by the joint committ

the industrial premises for discharge of any kind of waste water in the

ground. Effluent samples Were collected from inlet, aeration tanks & final

f the industry. Ground water samples were collected from

three locations, on€ upstream at an aerial distance Of 400 m from the

industry, oné downstream at an aerial distance of 300 m from the industry
and one within the premises of the industry near the main gaté of the

industry. Effluent samples and ground water samples were sent 0 C)’n

o X
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Mumjab Poltution Control Buard Lab sl Ludhiana for analysis. Anslyse

reports of the samples are expecied 10 be received vothin 15 gays
b Thot the case Is bisted for henring on 01.05.2024 and analysss resuls of

the collected waste woler samples as well o3 ground wiater samples are
awaicd. Therelore, submission of final reporl of the joint commities

bdwlfleﬂonﬂemwlmnm‘mm.
It s, therefore, prayed that a time period of 15 days may kindy

de granted to Joint Committee for filing its report before the Hon'bie Nationai

Sreen Tribunal,

e
Sh.G Koht;,

Suo-Divisional Magistrate,

Iﬁ‘;ﬁﬁ—-‘
Sh. Jaydish Prasad Mcena, Scient'st-

D, Central Pollution Control Board,
Regional Directorate, Chandigarh

Jagraon (Nodal Officer) -
W =
Miss. Waima Akhtar Er. Gurmit Singh, Environmental
Scientist-C, Engineer, Punjab Pollution Centro!
~entral Ground Water Board, NWR, Board.
Cnandigarh

My




